C.P.NC.128 OF 1998
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH: . .
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AT HYDERABAD

in |
UD.A.No,1 578 OF 1093,

BETWEEN @

Smt.P.5.Padmavathi.

DATE OF ORDIR:18-12.1998.

ee s Applicant

1 . Lt.Gﬁn.S-H.KDChaI‘,
Director Genaeral eof Elwctrical and
- Machanical Enginesring(EME Civ),
Army Head Huartaers, New Osihi-110 001,

2. Brig.A.K.Kher,
Commandant, Ne.l EME Centre,
Trimulghary Poat,3ecunderabad.

3. G,P.Bartual, f
* DOfficer-in-charge, EME Rscords,
- Sscundarabad=31,

.+ Raspondents

COUNSEL FOR THE APPLICANT :: Mr.P,8.Vijay Kumar
COUNSEL FOR THE RESPONDENTS:: Mr.N.R.Davaraj
comam: | |
THE_ HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)
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THE HON'BLE SRI 8.5.JA1 FARAMEsHuAR,MENBEH(JuaL)g
| o
t ORDER : i
ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )
|

S
None for the Applicant. Heard Mr.Narasimha Sharma
, : !
.learned Standing Counsel for the

Raspandants.
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2. 1t is for the applicant to prove her status to
tha agppropriate respondents, The applicant submits oo
that she has filed the Community Cartificatﬁ‘uhQCh

is @nclosed to tha C.F. The applicant grouse ﬁs?that-
inspite of this being submitted and she had reminded =

the respondants twice in this connection, neo actien i i

has been taken.

3. The respondents should consider and advisa her
suitably in accordance with the Law within a period

of thres maonths from today.

i.d
4 The CP is disposed of.

( B.S.JAI PARAMESHUAR ) ( R.RANGARAJAN )

MEMBER {JUDL) MEMBER (ADMN)
URTEUIENi5 the THEh day of Uscember o IﬁL'
: TEAiS a scember 1998 /"L
SnaZ2izlis_the 1Hin da L. of Zecsmber £1228__ endf

Oictatmd to stenc in the Opan Court ﬁhww
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